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'1/3.1;i996 ﬁon'ble Mr. K,D.3ahd, Member (A}

No one appears, Adjourned to 15,1.1996

for admission.

__f-KsD.Saha )

MBS, - : L ~="" Member &)
S . B Hon'ble Shrik k.d.Saha, Member (A)
15, 156 | - T

, | ’ Adjourned to 12.2.96 fbr admissicon,

(K.D.Saha)
Member (A}

Hon'ble Mr, K.D.Saha, Member (&)

). 3/12,2.1996

g

- .  Heard the learned counsel for the applicant
Shri S.K, Verma, The a@pplicaént herein is working as
L.D.C, in Bagmati Kamla Balan Sub_DiviSion,vCentralv

1 Water Cémmission, Darbhanga, The submission of the

applicént is that he was initially dppointed as Peon
| | in the Central Water and Power Commission, Sikkim
in the yedr 1974 and pfomoted @s L.D.C, in the year

1977 and transferred from Sikkim to Bihar in the yeer
at Muzaffarpur
1984 when he joindd/in the Middle Ganga Division No, 4/

Rajendra Nagar, Patn@-16. He was transferred from time \

to time and he.wilfully carried ocut the orders, By,»:;

P.T. O,




inpugned order dated 22,11.1995 at énnexure-l,_'

the épplicant h@s been transferred from Darbhanga
to Miithon in Dhanbad District, The iearneéi
counsel for the applicdint submits that the @pplicant
has not completed the usull 3 years pericd at
Darbhanga'where e was posted on 23.3;1994. He has

&t children, who aEe‘Stﬁdying at Colilege as &ell

' . | - t
as Schoo;)anc the present transfer wi?lt&ffectﬂng ke
adversely. The apglicant does not allege m3ls fide ?

. X .
aga@inst the respondents. It is well settled that

transfer of @ Governemant Sefvant is an exigené&CQ? >
' service and normdlly an order of tranéfef éhould ngt
be interfered unless it is vitisted by mela fidesor
violation dfvstatutory rules, In’this case, admittedly

the §pplicant.is 8 low paid emoloyee With grown up

children and he h&@s problems regarding education.
. ' /

2. Considering the circumsténces and the submiSSioq%

! : |
of the learned counsel for the applicdnt, I am of the
|

1
i

@ suitable directioh to the respondehts to consider

view that this applicétion cédn be disposed of by giving

the grievance of the applicaht,which_hF‘shall put
: o | '
in the’ fomm c&kd@b@ﬁﬁdrepresentation addressed to the

1

Resgpondent No.2,(§hgough proper chdédnne}) within a period
of two weeks. It is further directed that the respondent
No, 2- sha@ll dispose of the @bcve sa3id reépresentatio . |
byispeaking and reasoned order within %hree monthé from
the date of receipt of the representation.alongwith the

copy ofthis order. The ledrned counsel ;submits that

the &pplicant has.not yet hédnded over éharge pursuant

//

4

to the transfer order deted 22.11.199SJ In that cease,
{
. COntd. LI Y 3/’/"
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the applicant should not be relieved to carry out.

the transfer till the disposa&l of the representation,

as aforesaid. With this cbservation, the application -

is disposed of at the admission stage itself,

Member @A) |
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